NI TEM NO. 17 REG STRAR COURT. 1 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (G vil) No(s).32093/2011

STATE OF U. P. & ORS. Petitioner(s)
VERSUS
PRADEEP KUVAR TEWARI & ORS. Respondent ( s)

(Wth office report )

Date: 30/01/2012 This Petition was called on for hearing today.

For Petitioner(s)
Ms Vandana M shra, Adv.
M. @nnam Venkat eswar a Rao, Adv.

For Respondent (s)
M S Vi dhi International, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
| ssue fresh notice wth dasti service on unserved
respondents, whi ch is permtted to be served t hr ough t he
near est Cvil Court/Trial Court wher e private parties are

concerned and through standi ng counsel where State authorities
are concerned, if process fee and spare copies are paid before
4.2.2012, else list before the Hon' bl e Judge in Chanber for
non- prosecuti on.
If notices are issued, list again on 21.3.2012.
(S. G SHAH)
REG STRAR
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